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(iv) Helping to create a domestic market 
for diversified jute product like 
jute decoratives. 

II. E port Sector : 

(i) Continuation of Cash Compensatary 
Support on export on almost all 
exportable items of jute good . 

(ii) Formation of Consortium with 
S.T.C. for export of carpet backing 
cloth to U.S.A with 50: 50 los 
sharing arrangement . 

(iii) Grant of ca h compesatory support 
at a higher rate to S.T.C, for effective 
participation by S.T.C. through a 
Consortium of Exporters in global 
tenders for hessian and sacking. 

(iv) Product developments through 
Research and Development . 

(v) Participation in Trade Fairs and 
Workshops and sponsoring of market 
oriented trade delegations. 

(vi) The foHowing two Bills have been 
introduced in Lok Sabha on 22,4. 

1983. 

(a) The Jute Manufactures Cess 
Bill , 1983 :-

This Bill j to provide for 
the levy and collection, by way 
of cess l of a duty of exci e 
on jute manufactures for the 
purpose of carrying out mea-
sures fo" the development 
and production of jute manufa-
ctures and for matters connected 
therewith. 

(b) The Jute Manufactures Develop-
ment Council Bill, 1983 :-

This Bill is to provide for 
establishment of a Council for 
the davelopment of production 

of jute manufactures by increa-
sing the efficiency and produc-
tivity in the Jute Industry, finan 
cing of activities for such 
development and for matters · 
connected therewith. 

(vii) Setting up of 100 per cent export-
oriented unit for which a number 
of Letters of Intent have been issued. 

III Financial ector: 

(i) Undertaking of an in-depth tudy of 
the costr structure of jute good by 
the Bureau of Industrial Costs and 
Price (BI P) at the reque t of the 
Government. 

(ii) Setting up of a Sub·Committee by 
the Reserve Bank of In~ia (RBI) to 
study viability of jute mill and to 
uggest a packoge of financial mea-

sure for the rehabilitation of poten· 
tfially viable unit . 

etting up of Fourth Pay Commi ion 
for Central Government Emlpoyee . 

10 1. SHRI AJOY BJSWAS : 
DR. KRUPASINDHU BHOT : 
SARI MADHAVRAO SCINDJA: 

Will the Mini ter of FINANC be pleased 
to state: 

(a) whether the Central Government 
employees are opposing the sctting up of 
4th Pay Commi sion as announced by the 
Central Government; 

(b) what are the specific proposal s of 
the onfederation of the Central Govern-
ment Employee in this respect; and 

(c) whether Government propose to 
discuss with the employees' side and settle 
the issue immediately? 

THE MINISTR OF STATE IN THE 
M1NISTRY OF INANCE (SHRI 
PATTABHl RAMA RAO): (a) to (c) Jf'll 
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the me ting of the National Council (Joint 
Consultative Machinery) held on 13/14th 
may, 1982 the Staff Side had suggested 
setting up of ,a 'Pay Body to look into 
revision of pay scales of the Central Govern-
ment employees. Considermg all a pect~, 
Finance Minister in his Budget speech on 
28th February, 1983 announced the Govern-
ment's decision regarding etting up of a 
new Pay Commission to make a commprehen-
n ive enquiry into the pay. allowances 'and 
conditions of service of Central Government 
employees. Finance Minister had stated at 
that time that befefe the terms of reference 
of the New Pay Commi sion were finalised 
the repre entatives of the employees would be 
consulted . In pursuance of this discussion 
were held with the representatives of the 
Sta ff Side of the National Council (JCM). A 
statement ha been made by the Finance 
Minister in Parliament on· 26.7.83 regarding 
the terms of reference as well as composition 
of the Pay Comission. 

trategy to Speed up Tax As essmcnt 

1082. SHRI CHITTA BASU : Will the 
Minister of FINANCE be pleased to state :-

(d.) whether Gov~mment have recently 
worked out a more cohesive strategy to 
speed up tax a sessment ; and 

(b) if 0, the details thtreof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCE (SHRI PATTA-
BHI RAMA RAO): (a) and (b) With 
a view to peeding up the dispo al of In-
come-tax assessments, the Government have 
enlarged the scope of the Summary assess-
ment cherne so as to include in it certain 
categorie of a e sment ; which were hither 
to being treated as scrutiny assessments. 

Large Processing Power looms 

1083. SHRI K. LAKKAPPA : Will the 
Minister of FINANCE be pleased to state: 

(a) whether large processing units 
pcoce ing powerloom cotton fabrics with 
the aid of machines but without th~ aid o[ 

powerlste~ have frustrated lh~ Notification 
No. 130/82 dated 23rd April, 1982 as amen-
ded by finding loopholes in the ajd Noti-
fication; 

(b) whether it has cOJ}le to their notice 
that nearly 24 crores of .Rupees of Excise 
duty has been evaded by such pr~ssing 

units; and 

(C) what step Government intend to 
take to inten ify tbe collection of Excise 
Duty from such large processing units and 
to strengthen the enforcement machinery to 
stop evasion of such Excise Duty in order 
to help the handloom indus~ry which is 
facing uneqal competition from the power-
loom sector? 

THE MINISTER (IF STATE IN THE 
MINISTRY OF FINANCE (SHRl PAT-
Tt\BHI RAMA RAO): (a) to (c) Govern-
ment have received representations stating 
that some processors of cotton fabrics have 
re·arranged their operations in order to avail 
of the exemption contained in Notification 
No. 130/82-CE dt. 20.4.1982. In the circum-
stances, the question of evasion of any excise 
duty does not arise in this case. 

Recommendations of Expert Committee 
on Small Tea Gardens 

1084. SHRI CHITTA BASU : 
SHRI G.Y. KRISHNAN : Will 

• 
the Minister of COMMERCE be pleased 
to state: 

, (a) whether Government have consi-
dered the recommendations of the expert 
Committee ot;l small tea gardens under the 
Chairmanship of Shri Sanyal. Deputy Chair-
man of the Tea Board; 

(b) if'so, the prinoipal recommendations 
thereof accepted by GoverrutJent; and 

(c) action taken thee on ? 




